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THE DEPUTY CHAIRMAN: I have 
an apointment. I am coming back. 

if

this is the way we are 
going,to,run,fhe House. Even the press 
is not there,,.Nobody is there. 
[THE     VICE-CHAIRMAN     (SHRI 
SYED SIBTEY RAZI) in the Chair] 

THE VICE-CHAIRMAN (SHRI 
SYED SIBTEY RAZI): Just one 
minute. 

SHRI YASWANT SINHA: I will just 
suggest this, Mr. Vice-Chairman. If this 
is the state of interest that we have in 
this debate, let us postpone it and 
resume tomorrow morning. 

THE VICE-CHAIRMAN (SHRI 
SYED SIBTEY RAZI): Yashwantji, the 

Deputy Chairman has explained the 
whole position to you. Malaviyaji, you 
please continue. 

SHRI SATYA PRAKASH 
MALAVIYA: Sir, I cannot finish. The 
Deputy Chairman has already ruled that 
I should finish by 7 P.M. 
(Interruptions)... She has already ruled 
that I should finish by 7 P.M. 

THE VICE-CHAIRMAN (SHRI 
SYED SIBTEY RAZI): You at least go 
according to the Deputy Chairperson's 
ruling. You continue up till 7 P.M. You 
will again get the opportunity if we 
adjourn the House today at 7 P.M. 

MOTION OF THANKS ON THE 
PRESIDENT'S ADDRESS—Contd. 

 
"We took note of the construction 
that was going on in violation of the 
orders of the court, in particular, 
the order passed by the High Court 
on 15th July, 1992. By this order of 
the 15 July, the High Court had 
restrained the parties from 
undertaking or continuing any 
construction activity on the 2.77 
acres of land which had been 
notified by the Government of Uttar 
Pradesh for acquisition. The court 
had also directed that if it was 
necessary to do any construction on 
the land, prior permission from the 
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court would be obtained. The Chief 
Minister of Uttar Pradesh assured 
the National Integration Council 
that his Government was making 
sincere efforts to stop the 
construction. Despite the assurance 
given by the Chief Minister, the 
construction activity did not stop." 

 

SHRI V. NARAYANASAMY: No. 
This is not correct. There was no 
understanding between the Congress 
party and the BJP. It is only the 
communal forces... (Interruptions)... 

SHRI SATYA PRAKASH 
MALAVIYA: I was only trying to point 
out that on 6th of December whatever 
might have happened, the Congress party 
was in power...(Interruptions)... 

SHRI V. NARAYANASAMY: He is 
saying that the Congress party was a 
party to it...(Interruptions) 

THE VICE-CHAIRMAN (SHRI 
SYED SIBTEY RAZI): Please don't 
disturb the speaker...(Interruptions)... 

SHRI YASHWANT SINHA: You are 
on the ...............panel of Vice- 
Chairman .........(Interruptions)... 

  

"The question is what has 
happened to the Constitution of 
India in this process? It lies 
shattered. What happens to Article 
356? It lies shattered. I would like 
constitutional experts to go into it." 
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"Whatever the Constitution may or 
may not provide, the welfare of the 
country will depend upon the way 
in which the country is 
administered. That will depend 
upon the men who administer it. It 
is a trite saying that a country can 
have only the Government it 
deserves. Our Constitution has 
provisions in it which appear to 
some to be objectionable from one 
point or another. We must admit 
that the defects are inherent in the 
situation in the country and the 
people at large. If the people who 
are elected are capable and men of 
character and integrity, they would 
be able to make the best even of 
affective Constitution. If they are 
lacking in these, the Constitution 
cannot help the country..After all, 
a Constitution like a machine is a 
lifeless thing. It acquires life 
because of the men who control it 
and operate it, and India needs 
today nothing more than a set of 
honest men who will have the 
interest of the country before them. 
There is a fissiparous tendency 
arising out of various elements in 
our life. We have communal 
differences and so forth. It requires 
men of strong character, men of 
vision, men who will not sacrifice 
the interests of the country at large 
for the sake of smaller groups and 
areas and who will rise over the 
prejudices which are born of these 
differences. We can only hope that 
the country will throw up such men 
in abundance." 

 

7.00 P.M. 

"From this standpoint sanctioned 
by the experience of the shrewd old 
nations, the non-Hindu people in 
Hindustan must either adopt the 
Hindu culture and language, must 
learn to respect, to revere, the 
Hindu religion, must entertain no 
idea but the glorification of the 
Hindu nation; that is they must not 
only give up their attitude of 
intolerance and ingratitude towards 
this land and its age-old traditions 
but must also cultivate the positive 
attitude of love and devotion; 
instead, in one word, they may stay 
in the country wholly subordinate 
to the Hindu nation claiming 
nothing, deserving no privileges, 
nor any preferential treatment, not 
even citizen's rights." 

"In the land of the Hindus, should 

live the Hindu nation; only those 
movements    are    truly    national, 

 

 

 

Our nationhood defined by Shri 
Golwalkar— 
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which aim at revitalising and 
emancipating from its present 
stupor the Hindu nation. All 
others are either traitors and 
ememies to the national cause or 
to take a charitable view,............ " etc. 

 

SHRI V. NARAYANASAMY: Let 
us sit up to 8 o' clock....(Interruptions) 

SHRI SATYA PRAKASH 
MALAVIYA: I am on a point of order. 
When the Deputy Chairman was 
presiding, she gave a ruling that I was to 
speak for ten minutes and up to 7 o' 
clock, therefore, my submission is, 
please adjourn the House till tomorrow. 
We have skipped our lunch-break. 

THE VICE-CHAIRMAN (SHRI 
SYED SIBTEY RAZI): Our hands are 
tied. You understand and you will 
appreciate it—you may not even know 
it—that we have to pass the motion 
tomorrow and we have a long list of 
speakers. So, please extend your 
cooperation and- I expect that you will 
try to under stand. Please conclude. A 
few other speakers may be given a 
chance to speak today. 

SHRI SATYA PRAKASH 
MALAVIYA: Heavens will not fall if 
we adjourn till tomorrow. 

 
SHRI SATYA PRAKASH 

MALAVIYA: I am very sorry, you 
cannot overrule whatever the Deputy 
Chairman has said. 

THE VICE-CHAIRMAN (SHRI 
SYED SIBTEY RAZI): I don't know in 
what context she said it. But as far as I 
understand, it was said that till 7 o' 
clock, you would speak...(Interruptions) 

SHRI SATYA PRAKASH 
MALAVIYA: you kindly go through the 
rocord. 1 was there, you weren't there. 

THE VICE-CHAIRMAN (SHRI 
SYED     SIBTEY     RAZI):     But     the 
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supremacy of the House has to be taken. 
Even if some ruling about the running of 
the House has been given, if at this point 
of time, the Members feel that the House 
should sit a little further, I think we 
should have regard for the sentiments of 
the House. So, I request you. A few 
more speakers should be given a chance. 

SHRI SATYA PRAKASH 
MALAVIYA: Then, I withdraw my 
name. I am wlaking out. 

THE VICE-CHAIRMAN (SHRI 
SYED SIBTEY RAZI): Please don't 
walk out. 

SHRI YASHWANT SINHA: Mr. 
Vice-Chairman, there was a discussion in 
the Business advisory Committee. It is 
not proper to talk about what transpired 
in the Chamber. But, you know, we have 
to take not only the sense of the House 
but also the physical condition in which 
the House is. Look at what has happened 
here and look at what is happening in the 
Press gallery. When a Member speaks, he 
not only speaks for the posterity, but he 
speaks for the present also. If you carry 
on an important debate like the Motion 
of Thanks on the President's Address, 
the member cannot speak. If there is 
nothing, everything is empty, how does it 
inspire the speaker to speak? That is all 
the problem. 

THE LEADER OF THE HOUSE 
(SHRI S.B. CHAVAN): The only 
problem in that will be, the Prime 
Minister will have to reply by 5.00 p.m. 
tomorrow. That is the ceiling that we put 
and if all the other members do not want 
to participate, then we will have to 
reduce the number of members who will 
be speaking...(Interruptions).......... 

SHRI YASHWANT SINHA: Mr. 
Vice-Chairman in response to what the 
leader of house has said—it is not proper 
for me to refer to what had happened in 
the chamber—may I tell you that it was 
felt  that  if at  all  the  time  has  to  be 

curtailed, it will be the ruling party's time 
because they are only keen that it should 
be finished by tomorrow. We have co- 
operated with them, we are prepared to 
co-operate with them, but not at the 
expense of the very limited time that we 
have... (Interruptions) ......  

THE VICE-CHAIRMAN (SHRI 
SYED SIBTEY RAZI): So, again I 
request Malaviyaji to continue his speech. 
Mr. Malaviya, you can have your own 
time, say 10 or 15 minutes more and try 
to       complete       it. ..(Interruptions) ........ I 
understand that there is some physical 
tiredness and all that. 

 

SHRI YASWANT SINHA: Even Mr. 
Narayanasamy is walking out. 

THE VICE-CHAIRMAN (SHRI 
SYED SIBEY RAZI): No, he is not 
walking out. ..(Interruptions)., .so, 
Malaviyaji, you do not want to continue 
further? 

SHRI SATYA PRAKASH 
MALAVIYA: I want to continue further. 
But I request you to kindly adjourn the 
House. 

THE VICE-CHAIRMAN (SHRI 
SYED SIBTEY RAZI): I think the other 
members are interested that the house 
should       sit       for       half-an-hour       or 
more....(interruptions) ........So, if the sense 
of the House is that we should not sit 
further, I adjourn the House till 11.00 
a.m. tomorrow. 

The house then adjourned at seven 
minutes past seven of the clock till 
eleven of the clock on Thursday, 
the 4th March, 1993. 


